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M r . C h a ir m a n : The Question is:
“That the BrU, as amended, be 

passed/'
The motion was adopted.

UNTOUCHABILITY (OFFENCES) * 
BILL

T h e  M in is t e r  o f  H o m e  A f fa ir s  a n d  
S ta te s  (D r .  K a t ju ) :  I beg to move:

‘ ‘That the Bill to prescribe 
punishment for the practi-ce^ of 
untouchability or the enforcement 
of any disability arising there
from, be referred to a Joint Com
mittee of the Houses ĉ Dnsisting of
49 members, 33 from thi's House, 
namely, Shri Upendranath Barman, 
Shri Narayan Sdoba Kajrolkar, 
Shri T. Sanganna, Shri Pannalall 
Barupal^ Shri Naval Prabhakar, 
Shri Ajit Singh, Shri Ganeshi Lai 
Chaudhary, Shri Bahadurbhai 
Kunthabhai Patel; Shrimati Mini- 
mata, Shri' Motilal Malviya, Shri 
Dodda Thimmaiah, Shri Ramesh- 
war Sahu, Shri M. R, Krishna, 
Shri Ram Dass, Shri Nemi Saran 
Jain, Pand{)t AlgU Hal Shastd, 
Sihri Shilee Narayan Das, Shri 
S. V. Ramaswamy, Shri Resham 
Lai Jangdte. Shri Balwant Nagesh 
Datar, Shri P. T. Punnoose, Shri 
Mangalagiri Nanadas, Shri P. N. 
Rajabhoj, Rt. Rev. John Richard
son, Shri A. Jayaraman, Shri V.
G. Deshpande, Shri B. S. Murthy, 
Shti Vijne^wap MUssir, |Shri R. 
Velayudhan, Shri N. M. Lingam, 
Shri Mlohanlal Saksena, Shri N.
C. Chatterjee, and Dr. Kailas 
Nath KatJu and 16 members from 
the Rajya Sabha;

that in order to constitute a sit- 
tlTig of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the last
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day of the first week of the next 
session:

that in othef respects the Rules 
of Procedure of this House relating 

to Parliamentary Committees will 
apply with such variation and 
modifications as the Speaker may 
make; and

that this House recommends to 
the Rajya Sabha that the Rajya 
Sabha dto join the said Joint Com
mittee and communicate to this 
House the nertnes of members to 
be appointed by the Rajya Sabha 
to the Joint Committee.*'

I do not propose, Mar. Chairman, to 
make any long speelch. Indeed, I 
might, with great respect, say to the 
House to accept this motion for re
ference to a Committee without any 
great debate because 1 think it is 
recognised on all hands that an Un
touchability Bill is required. The 
Constitution has already abolished un- 
touchabiUty and I have heard over 

and over again that such a Bill has 
long been overdue. I xiotice that one 
of the amendments tabled is that the 
Bill be circulated for elicitin/ê  public 
opinion. I respect fully suggest that 
this procedure might be useful where 
there may be a possibility of a diflPe- 
rence of opinion and one might like 
to ascertain in what direction the cur
rent of public toipinlon vs flowing. 
But where there is no room for dbubt 
or dispute, no room for any divergence 
of opinion and there is, if I may put 
it that way, universal agreement 
that the Bill is necessary and should 
be urgently passed, where is the 
Jiecessity for such a procedure? In
deed, some Members have already 
complained against me that there has 
been delay in the introduction or in 
the passage of this Bill. I therefore 
think that in a case like this, this 

eliciting ot public opinion is really 
not a necessary process. I dare say 
the Select Committee will take seme 
time over it. The Bill has been be- 
foijfe the public ior seven or eight 
months. And organisations, groups, 
inditviduals» anyone who wants to

voice his own opinion or to offer 
suggestions would himself come for
ward and let the Committee have 
memoranda, or write to them, or ask 
for oral examination. I am personally 
anxious that this Bill should find its 
way on the statute book as early as 
possible. I would! have really liked to 
put through this Bill in the last Ses> 
siv)n. But there was such congestion 
of leigislwtive business that it could 
not be brought forward at thnt time. 
That is about this small mattor of 
referring the Bill for eliciting public 
opinion by a certain date.

Now, I imagine hon. Members have 
read' through the Bill and so the 
Statement of Objects and Reasons. It 
is, what I call* a coercive measure. 
And all legislation must, c£ necessity, 
be of a coercive nature: “well, this is 
the law of the land; you must obey” . 
The laws of the land! are intended to 
be obeyed till they are altered by 
Parliament or by proper legislative 
process. And if the laws of the land 
are not obeyed, then it is not a matter 
of mollycoddling and irying to tell 
the people '*do not dto it” . You are 
punished

Therefore, every clause of this Un- 
tDuchabiUl ŷ (Offences) Bill ds of a 
coercive nature. It states that un
touchability has been abolished and 
directs that the so-called untouchables 
should be treated! with respect, should 
be accord'ed equal rights which are 
guaranteed to them by the Constitu
tion. It is not a question of rights 
guaranteed to them; rights are 
guaranteed to every citizen, ii respec
tive Of class, caste or creed.

Hon. Members know what are the 
general provisions. So far as I know 
—and I imagine hon. Members will 
share my opinion—in the urban areaj 
there is not much of untouchability 
left, because there is a good deal of 
political consciousness, there are pub
lic speeches, political discussions, and 
the provisions of the Constitution 
have become well known. So there is 
not much of untouchabDity left. But 
the complaints, which I hear, which
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hon. Members hear and which are 
represented on the floor of this House 
and State LeKVslatures, are that it 
still persists in the rural areas. 
Even amoxifl the rural areas condi
tions differ from State to State. So 
far as what was termed in the olden 
days as British India was concerned, 
that has been und!ergoine a cfintiiiuous 
process of pol/ltical education, and 
social education under the <;reat and 
inspiring leadership of Gandhiji lor 
the last thirty years and his message 
had reached every single village in 
British India. But what we used to 
call in the olden days the Indian States 
areas which are now represented by 
Part ‘B’ and Part ‘C’ States, I fear 
that the conditions existing tl^cre are 
not so advanced in this particular 
matter as conditions in other parts 
o f India, . In Rajasthan, Madhya 
Bharat, PEPSU and other places all 
things still persist. In these matters 
progress i‘s bound to be slow and a 
good deal dt'propaganda and* persua
sive education is required and what 
is more necessary is a personality. 
The man who preaches should be one 
who inspires respect, and veneration. 
If he goes and conveys the message, 
people listen to him; Gandlhiii said 
the same thing, and even tod!ay we 
are seeing dn Bihar and in many) 
other places it is not what is spoken 
but people sometimes attach greater 
weight as to who speaks. If you get 
the same message, you get the same 
education, you get the same speech 
you see by whom it is delivered? Is 
It delivered by one whom the people 
venerate, like and admire? Welli he 
carries influence. If it is delivered 
by someone else, it is a speech and 
nothing more. So the conditions in 
rural areas differ. i have alŵ ays held 
the view, Mr. Chairman, that while 
the Legislature must act, is bound to 
act, should act and take measures to 
show to every citizen of India that 
this, untouchability business shall no 
longer be tolerated; at the same time, 
we must always bear in mind Gan- 
dhiji*s teachings that there should be 
to supplement the legal process active

social propaganda among the people. 
He u s e d  to teach all of us that there 
should be, so to say, prayaschit to 
be performed by the so-called high 
caste people lor the great inequities 
which they practised for the last one 
thousand or two thousand years. 
They must change their outlook on 
life. There-must be an active change 
of heart. That I venture to suggest 
to you, is of the utmost consequence 
because sometimes a discursive course 
prevails. I will give yo;i Just one ins
tance. I was in Calcutta. I read one 
morning in the newspaoer that some 
action had been taken against a barber. 
There is some Siate law there because 
he had refused to shave a Harijan. I do 
not know whether he was a high caste 
barber or whether he was one of the 
Harijans. You know there are dis
tinctions between Harijans and Hari
jans. There are grades and he was 
flned Rs. 16/- The barber approach* 
ed an outstanding man there. He was 
a great advocate who took uo the case 
and fought it. He must have been 
paid a large sum by the barber. The 
barber said: *I have done nothing. I 
am not boUnd to shave everybody 
who comes to me. It is my fundamen
tal right either to shave or not to 
shave.’ He will say. if you say that I 
must shave everyone, this is opposed 
to the Constitution. I do not know what 
the argument was. But, the newspapers 
said that the revision was rejected. You 
have to change the heart of the bar
ber. Otherwise, he will say, if you 
compel me to shave a Harijan, I am 
not going to carry on this trade at 
all. I will rather sit at home. I do 
not remember, probably Shri H. N. 
Mukerjee might, whether he was 
running a hair-cutting saloon or 
whether he was a wayside barber. 
Supposmg he says, I shut my hair- 
cutting saloon or I do not sit on the 
wasrside in Chowringhee, I go home, 
if anybody comes ito my house, I 
will shave, otherwise I won*t, what 
happens?

Shri A. K. Gopalan (Cannanore): 
What has Shri H. N. Mukerjee to do 
with this?
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Dr, Katja: The law does not help. 
Let us think over this matter. I 
should like to ask all my brethren 
here who represent the Harllan com
munity what they want. Do they 
want equality or do they want a par
ticular riKht? This has always struck 
me in the case of the right of entry 
into temple, t3ae rl»ht of drawing 
water, etc. You go to a villaRe in
Rajasthan or Madhya Bharat: back
ward areas. The old notions penist 
there. Supposing a man is forbidden 
to draw water from a well in accor
dance with existing customs; we en
force the law and send the ir&n to
jail tor six months. He draws water. 
It is not a fictitious supposition. Sup
pose the people in that village com
bine and say, this well has now be
come brasht, has become defiled, we 
will sink another well; so far ks
this well is concerned, we won’t use 
it. The result is that that wel. is 
practically confined to the use of my 
brethren of the Scheduled Castes. 
Would that make them happy? It
wouid not make me happy. What 
they want! ils equal user. What I 
think they want is that everybody 
should go to that well and use *t just 
as I use a third class compartment 
in a railway oan^age. The carriage 
is crowded. Brahmins, Kshatriyas, 
evexo^body is there; Hindus and Mus
lims. We have got the railway ti ket. 
We never enquire from our ne ghbour, 
what is your caste, shall I sit with 

•you, are you an untouchable, etc. 
We all use it. t  have talked to them. 
What these people want is not the 
facility for drawing water. What they 
want, and ri^htl^ want and should 
have, is complete equaUty with the 

Hindus, the right of rubbing shoulders 
with them, and ihat applies to temples 
also. Suppose I go to a temple limited 
to the high castes, Brahmins or any
body, and the pujari says that it has 
been defiled, people stoo Koing there.
I know this and this came to me es 
a fiash Of light. I was talking to a 
lady She said, "I used to go to such 
and such temple of Devijt. Then, I 
asked her, what has haopened, don’t 
you go nowadays? She said, I have 
«iven it up. I asked why? She said.

**brasht ho gaya*\ I asked, what has 
become, brasht She said, the doors 
have been opened to the Harijans and. 
therefore, I do not go there now. 
Supposing that spreads, the Harijans 
will not be happy. *

Sbri P. N. RaJabhoJ (Sholapui— 
Reserved—5ch. Castes): On a point of 
ordter, Sir,

m m  #  I
^  I ^  ^  hW

^  ftrsRT
I

Dr. Katju: I should like to assure 
my hon. friend, Shri P, N. RajabhoJ 
that for the last 20 years, I have 
been in season and out of season 
taking the strongest objection to the 
naming of any ashram as Harijan 
Ashram or the use of the word Hari
jan an3Hvhere.

^  (Tifo ^

Dr, Katju: Do not get up too often.
Shrii VelayudifaaB TQuilon cum 

Mavelikkara—Reserved- Sch. Castes):
I welcome that word. It is commonly 
used.

Dr. Katju: It is not a question of...

anffraf):

r»r ^  ^ Tif’ nr «5Tif f  I r*r ?rt*r 
ST are:;?r f  nirrf f  i

IJTTo : *05
if r s R  it  art ffrspT ^  

t  I
Mr, Chairmaa: Order, order. Will

the hon. Member resume his seat? It 
if not fair. May I ask the bon. Mem
ber to resume his seat and not shout?
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After aU, tiie dilgnlty of the House 
must be kept. If several Members 
rise up and begin to speak aU at once, 
there will be nothing but pandem«>- 
nium here. 1 would request Members 
to keep cool and speak with dignity, 
one by one; so that the dignity of the 
House may be maintained.

Mr. Chairman: This request has 
been made by the hon. Member once 
before. Other Members from the 
SchedHaled Castes say that they do not 
like the word “Achhut” . The request 
has been made, and let the hon. 
Minister use such word as he pleases. 
After all, the word ‘ ‘Harijan’* is not 
Dne to which all Members take excep
tion, If all the Members begin to 
take exceptiibn to one word lor the 
other, I think it will be difficult to 
find any word which will properly 
describe the Scheduled Castes.

Dr. Katjju: So far as I am concern
ed, I have just coined a phrase. I will 
always refer to ‘ ‘the brethren of the 
community under present discussion*' 
That should please everybody. I will 
not use the word “untouchable” , nor 
the word “Scheduled* Castes” because 
that is a monstrosity, nor “Harijan” 
nor anything. I will say “brethren of 
the community now under discussion**. 
I think that ought to satisfy all.

Slin 8. S. More (Sholapur); On a 
point of claiWcati’on. The Bill rê  
fers to offenders who commit certain 
offences, and the community under 
discuBsion l]s the offenders. Is he 
referring to them as offenders?

Dr. Katja: The offend êr am I. 
They are the offended. You are again 
mistaken. This Bill deals with offen

ders and the offenders are always the 
opposite party, people who prevent 
others from going to drawing in a 
well, people who do not shave, people 
who refuse to let them enter into 
hotels and so on and so forth.

Shri S. S. More: Again, on a point 
of clarification. My friend! Shri Asoka 
Mehta does not shave. Does he refer 
to p t o ^  like hlmT

Dr. Katjhi: What is my hon. friend 
thinking of?

Shri A. M. Thomas (Ernakulam): 
He wants to provoke you. That is 
all.

1 P.M.

Dr. Katju: I said so far as this Bill 
is concerned, probably it will receive 
wide acclamation. I was trying to 
draw the attention of the House to t’''*e 
fact that we should not rest content 
with the passage of the Bill. It is the 
duty of every one of us here and 
outside, people who want to repres^t 
public opinion, guid'e public opinion, 
lead public opinion, to make the 
utmost effort to persuade people, par
ticularly of the other seĉ tions of the 
community, to see that these distinc
tions are abolished for ever, because 
It is not only a question of creating 
hostility, because I am sometimes 
afraid of even law and ord'er prob
lems. You pass a l^w of this des
cription, and supposing public opin.on 
is n*ol behind it in an overwhelming 
measure, then what is the result? 
Riots take place. There is assault, 
disturbances. I have heard them with 
my own ears. When I go to villages, 
people come and say: “What is to be 
done? Please protect us.” There
fore, I insist upon that aspect. And 
I tell you, unless and until you get 
this public education and overwhelm
ing public opinion of crores of people 
behind you. these laws will rot 
succeed. When I used to go to Ben
gal, I was rather amused by a 
particular instance. You know, In 
the villages there; it is usual to have 
large gatherings of boys antf girli,
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etc. In Bengal, it Is very easy to 
distinguish arfiong the people preisent, 
as to whether a girl is a married girl 
or still a maiden, by looking for the 
sindoor over her head. On one occa
sion, this is what I noticed. Here 

was a girl about nine years old, and 
there was the sindoor quite all right 
on her head!. I immediately thought 
of the ^ r d a  Act. I just asked the 
girl to come up, and asked her, what 
is your age. Without hesitation, that 
small girl ite(pUed> fourteen. Here 
was a girl eight or nine years old, 
and she had leamt that lesson to say 
fourteen. In Bengal, the Sarda Act 
isl really a dead letter, not in the 
cities, but in the villages. (Interrup
tions). You may pass a law, but you 
cannot enforce it unless you have
public opinion behind it. I say the 
same thing about this Bill also.
Every section which is a justified sec
tion ought to be more stringent, and 
when cases are taken to the courts,
there will be no softness in those
cases. If any citizen of India is not 
permitted to go into a temple or to 
exercise rights conferred upon every 
other citizen on public highways, in 
schools, dispensaries, colleges, public 
leating plaoes, hotels eta then, 
the offenders ought to be punished. 
But please remember that mere 
punishments do not increase affectimn.
If you get somebody punished* and sent 
to jail ff3T six months, please do nbf be 
under a false notion that by having 
that man punished, you have brought 
the two communities together; you 
have really estranged them. Unless 
and until the community, to which 
the man who has been punished be
longs, is so strongly and so solidly 
behind the provisions of this Bill 
that they are prepared to condemn 
that man and say that he has brought 
a disgrace upon their community by 
acting In that manner, you will not 
succ^d. But I| fn that community the 
overwhelming opinion or the majnrity 
opinion is in favour of t’ e offender, 
then, from what I know of human 
nature, 1 can say the result will be 
even increase in crime, iAc^ease In 
Usabilities sodai boycott and What 
not

This was what I intended to saj. 
I will not take any more of your 
time. I dto entreat that we should 
get along with this Bill as quickly at 
possible. The House will have a 
comparatively short session, and the 
Select Committee, if this Bill is re
ferred to the Select Committee, will 
be meeting, I hope, sometime in Octo
ber or isarly November. Then, we 
may be able to place this Bill on the 
statute-book before the end o f 
the year, and satisfy my brethren o£ 
the community who are under dis
cussion.

Shri Velayudhan: We are not satis
fied with Bills only.

Dr., KjttJtt: We mean business bjr 
them, and our professions nre not 
merely empty professions, but every  ̂
one of us is most anxious that un- 
touchabiiity should! be banished fronv 
this land root and branch.

MX. Chairman: Miotion moved:

“That the Bill to prescribe 
pimishment for the practice of 
untouchability or the enforcement 
of any disability arising there
from, be referred to a Joint Com
mittee of the Houses consisting 
of 49 Members, 33 from this 
House, namely, Shri Upendranath 
Barman, SIhri Nai*ayan Sadoba 
Kajrolkar. Shri' T. Sanganna. Shri 
Pannalall Barupal, Shri* Naval 
Prabhakar, Shri A jit Singh, Shri 
Ganeshi Lai Chaudhary* Shri 
Bahadurbhai Kunthabhai Patel. 
Shrimati Minimata, Sliri' Motilal 
Malviya, Shri Dodda Thimmalah^
Shri Rameshwar Sahu, Shri M.
R. Krishna, Shri Ram Dass, Shrt 
Nemi Saran Jain, Pandit Algu 
Rai Shastri, Shri Shree Narayan 
Das, Shri S. V. Ramaswamy^
Shri Resham Lai Jangde; Shri 
Balwant Nagesh Datar, Shri P.
T. Punnoose, Shri Mangalagirl 
Nanadas, Shfi P. N. Rajabho}»
Rt. Rev. John. Richardwn, Shri 
A. Jayaraman, Shri* V. G. DeSh- 
pande, Shri B. S. Murthy^
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[Mr. Chairmanl
Shri Vijneshwar MLssir, Shrl R.
Velasaidhan, Shrl N. M. Lingam,
Shri Mohanlal Saksena, Shri N.
C  Chatterjee, and Dr. Kailas Nath 
Katju and 16 Members from the
Balya Sabha;

that in order to constitute a 
sitting of the Joint Com
mittee the quorum shall be 
one-third of the total number 

of Members of fhe Joint Com
mittee;

that the Committee shall make 
a report to this House by the 
last day of the first wĉ ek of 
the next Session;

that in other respects the Rules 
Of Procedure of this House 
relating to Parliamentary Com
mittees will apply with such 
varlial ônis and inodiflcations 
as the Speaker may make; 
and

that this House recommend’s to 
the Rajya Sabha that the 
Rajya Sabha do loin the said 
Joint Committee and commu
nicate to this House the 
names of Members to be ap
pointed by the Rajya Sabha 
to the Joint Committee.”

Shri P. N. Rajabtaoj: Who will be 
the Chairman ol the Committee?

Mr. Chairman: That will be decid
ed by the Speaker.

Shri P. N. Rajabho}: I will suggest 
Dr. Ambedkar's name. He should be 
taken from the other House.

Mr. Chairman: We do not know 
whether the motion will be carried. 

If the motion is carried, tl-en the 
^question will arise. It is ultimately 
lor the Speaker to decide.

Sliri l/okena|Ui Mlnhra (Puri); The 
Chairman should be from the Lok 
aabha.

Mr. Chaiimaa: There ere many 
amendments to this motion. I would 
like to know from hon. Members 
which motions are going to be moved. 
One is in the name of Shri Velayu- 
dhan.

Shri Velayudhan: 1 am not moving
it.

Mr. Chaimuui: Then there is an 
amendment by Shri P. N. RajabhoJ. 
Does he want to move it?

Shri P. N. RajabhoJ: I do not want 
to move i t

Shri V. G. Deshpandc (Guna): I 
wish to move my amendment No. 4.

Shri D. C. Sharma (Hos’iiarpur): I 
beg to move:

“That the Bill be circulated for 
the' purpose of eliciting opinion 
thereon from the various political, 
social and religious orgonisati'ons 
in the country including the orga
nisations devoted exclusively to 
the cause of scheduled castes by 
the 30th November, 1954.”

Mr. Chairman: Amendment moved:
“That the Bill be circulated for 

the purpose of eliciting opinion 
thereon from the various political, 
social and religious organisations 
in the country including the orga
nisations devoted exclusively to 
the cause of scheduled castes by 
the 30th November, 1954.’*

Shri Thimmaiah (Kolai>—Reserved— 
Sch. Castes); I am not moving my 
amendment.

Shri M. S. Gurupada^wamy (My
sore): On a point of order, Sir......

Shri Bogawat (Ahmednsgar South): 
I wish to move my amendment No. 2 
in Ust No. 1.

Mr. Chainnan: Then there lis one 
amendment by Shri Somana. But is 

it not the same as the one by Shri 
V. G. Deshpandte?
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Shrl S. S. More: But can Siiri Desh- 
pande move his amendment?

Shri V. G. D e s h p a n d e : 1 can move
It

S h r l S. S . M o r e :  On a ooint of 
order, Sir. He has accepted member
ship of the Select Committee and we 
assume that when his name was men
tioned, he had given his consent tj 
work on the Select Committee. By 
consenting to work on the Select 
Committee, he knocks out the bottom 
of his own motion. He cannot move 
his motion.

M r . C h a ir m a n : It is for him to say 
whether he wants to remain a member 
of the Select Committee.

D r . R a m  S u b h a g  S in g h  (Shahabad 
South): He has already accepted the 
membership of the Select Committee.

S h r l S. S. M o r e ; He is a member 
01 the Select Committee.

M r. C h a ir m a n : Yes, as the hon. 
Member has accepted nomination io 
the Select Committee, I suppose he is 
agreeable to the principles underly

ing the Em.

S h ri V. G. D e s h p a n d e : I may submit 
o n e  thing.......

S h ri C . K . N a ir  (Outer Delhi): 
But the House has not accepted it,...

Mr, ChainnAn: There is no point 
in asking whether the House has ac
cepted it or not. When a Member
gives his consent to work on a
Committee......

S h r i V . G. D e s h p a n d e : What I am 
saying is that 1 accept the principle. 

But other things should not be forced 
me. I accept the principle of the 

Bill. That is taken for granted by be- 
^ g  a member of the Select Committee. 
But is there any legal bar to my mov
ing â  motion that public opinion 
should be ascertained before this Bill 
is sent to the Select Committee?

M r. C h a ir m a n : This ia the conven- 
“ Qn. o f . the House; i f  a member ac- 

membership of a Sel^t Com-
323 L .S .D .

mittee, he cannot be allowed to move 
a motion of this nature. I hope the 
hon. Member is agreeable to serve on 
the Committee.

S h r i V . G . D e sh p a n d e : If it is not
admissible, then I will not move it.

M r. C h a irm a n : So far as the motion 
by Shri Bogawat is concerned. I am 
afraid 1 shall have to rule it out. as 
the names of the persons are not 
indicated.

Shri B o g a w a t : 1 have moved the
motjjn only to have the names of the 
Lok Sabha Members who are the 
representatives of the voters.

M r. C h a irm a n : He has not indicate 
ed them.

S h r l B o g a w a t : l said I would give 
the names at the time of makimz the 
motion. 33 names.

M r . C h a irm a n : I now see here the 
names. So, there are two motions— 
one by Shri Bogawat and the other b y  
the hon. Home Minister.

S h r i  N . S o m a n a  (Coorg): 1 am mov
ing my amendment

S h r i  D . C. S h a rm ^  (Hoshiarpur): I 
have already moved my amendment.

S h r i  B o g a w a t : I b e g  to move:

*‘That the Bill be referred to a 
Select Committee consLsting of 
Shri Upendranath Barman, Shri 
Narayan Sadoba Kajrokar, Shri 
T. Sanganna, Shri Pannalall Baru> 
pal, Shrl Naval Prabhakar, Shri 
A jit Singh, Shri Ganeshi La! 
Chaudhary, Shri Bahadurbhai Kun- 
thabhai Patel, Shrimati Minimata, 
Shri* Motilal MalvlVa, Shrd Dod'da 
Thimmaiah, Shri Rameshwar 
Sahu. Shri M. R. Krishna. Shri 
Ram Dass, Shri Nemi Saran Jain, 
Pandit Algu Rai SHa.stri, Shri 
Shree Narayan Dias. Shri S. V. 
Ramaswamy, Shri fesham Lai 
Jangde. Shri Balwant Nagesh 
Datar, Shri P. T. Punnoose, )ihri
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[Shri Bogawat] .
Mangalagiri Nanadas, Shri P. N. 
Rajabhoj. Rt. Rev. John Richard
son, Shri . A. Jayaraman, Shri V.
G. Deshpande, Shri B. S. Muithy, 
Shri Vijneswar Missir. Shri R 
Vfl.^yudhan, Shri N. M. Lingam, 
Shri Mohanlal Saksena. Shri N.
C. Chatterjee, and Dr. Kailas 
Nath Katju with instruction^ to 
report by the 30th September, 
1954”

Mr. Ctaainnaii: Amend’tnent moved;

“That the BiU be referred to a 
Select Committee oonsisting of 
Shri Upendranath Barman, Ŝ .ri 
Narayan Sadoba Kajrolkar, Shri 
T. Sanganna, Shri Pannalall Burii- 
pal, Shri Naval Prabhakar. Shri 
Ajit Sin^h, Shri Ganeshi Lai Chau- 
dhnry, Shri Bahadurbhai; Kun- 
thabhai Patel, Shrlmati Minimata, 
Shri Motiial Malvlya, Shri Dcdda 
Thimmaflah, ShrL, Rameshwar 
Sahu, Shri M. R. Krishna, Shri 
Ram Dass, Shri Nemi Saran Jain, 
Pandit Algu Rai Shastri, Shri 
Shree Narayan Das, Shri S V. 
Ramaswamy, Shri Resham Lai 
Jangde^ Shri Balwant Nagesh 
Datar; Shrt P. T. Punnoose; Shri 
Mangalagiri Nanadas, Shri P. N. 
Rajabhoj, Rt. Rev. John Richard
son, Shri A. Jayaraman, Shri V. 
G. Deshpande, Shri B. S. Murthy. 
Shri Vijneswar Missir. Shri R. 
Velayudhan, Shri* N. M. Lingam, 
Shri Mohanlal Saksena, Shri N. 
C. Chatterjee, and Dr. Kailas 
Nath Katju with instructions to 
report by the r>Oth September, 
1964.”

Shri B. K. Cbudhmri: On a point 
of information from the hon. Minis
ter. Why is it that we are always 
having 49 Member^ In the Joint Select 
Committee? Why not one more or 
one less? The number 49 indicates in 
Ayurvedic ^astra a very dangerous 
mentality. Prom my own experience 
of 49 Members has not been very 

satisfactory.

Dr. Katju: I shall bear that in mind 
in future.

' Shri N. Somana: 1 be>? to move:

“That the Bill be circulated for 
the purpose of elicitinR opiuion 
thereon by the 3lst October, 1954.''

My amendment i-s that the Bill be 
circulated’ for the purpose of eliciting 

opinion thereon by the 31st October, 
1954. At the outset, I must make my 
positiion verjy clear that iit was not 
with a view to have any dilatory 

tactics that I have placed this motion 
before this House. I thought, as the 
hon. Minister has stated, that this Bill 
does not go so far as the country 
would have liked it to go. I would 
like to state that this Bill Is only In 
the nature of a negative provision and 
there is absolutely no provision which 
provides for a positive action on be
half of the Government. I therefore 
suggest that it is necessary to take 
the opinion of the country as to what 
positive measures the Government 
could! take In regard to this measure 
of removing this curse from our 
land. The hon. Home Minister while 
moving the motion, has admitted that 
there must really be a change of heart 
and a change of attitude on the part 
of the so-called upper classes to
wards thelT brethren, and unless that 
is there* no measure of this kind wfll 
ever help. My humble submission is 
that if that Is to be done, as 1 sub
mitted, there must really be positive 
measures which would certainly create 
an atmosphere In this country, which 
would create a society which would 
certainly look upon this curse as a 
curse and! would try to remove it tor 
ever.. I am submitting my reasons 
for this. Such Bills and such Acts 
have been passed in some States. 
Especially in the State from which I 
come, an Act was passed In 1949, and 
I may rea(pectfully submit that that 
Act has become a dead letter. As 
a maCter'^qf f^ct, no prosecutiion of 
any kind was ever undiertaken under 
Itiat Act WA tMay, the position U
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that the Harijans will or can attend 
no temple in the country, nor do the 
restaurants and hotels in the country 
give admission to those down-trodden 
brethren of ours. So, 1 feel that even 
if we pass this Bill into an Act this 
curse will not be removed. It will 
again be a dead letter and I am sure 
the provision* of this Act will not 
be brought into force in any part of 
our country.

A n  H o n . M e m b e r :  What is your sug
gestion?

S h r i N . S o m a n a ; I therefore suggest 
that there must be provision in ♦his 
Bill lor providing social amenities. 
With this view, I feel that this mea
sure must be sent to the country to

elicit their opinion, because we Know 
there are several associations and 
persons who have been working for 
the uplift of these brethren of outh 
and it i« necessary that their opinion 
must be talcen into considemtion be
fore we pass this measure into law.

M r . C h a ir m a n : May I take it that 
the hon. Member wants to continue?

S h r i N . S o m a n a : Yes, S ir .
M r . C h a irm a n : Then he may con

tinue tomorrow.
The House now stands adjourned 

till 8-15 A .M . tomorrow.
The Lok Sabha then adjourned till 

a Quarter Past Eight of the Clock on 
Friday,^the 21th August, 1954,




